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      ORDER 

PER N. K. BILLAIYA, AM: 

 

 These appeals filed by the Revenue are preferred against the 

order of the CIT(A)-9, New Delhi dated 21.03.2017 for               

A.Y. 2011-12 and 2012-13. 

  

2. Vide letter dated 19.08.2021 the assessee interalia, brought 

to the notice of the Bench as under :-  
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“STC had opted for VsV scheme for settlement of all pending tax 

disputes with IT Department pertaining to A.Y 2010-11 to 2014-15 

(5 assessment years).  The Department has issued form-5 under the 

VsV scheme for the A.Ys 2011-12 and 2012-13.   

 

3. In the light of the above both the appeals filed by the 

Revenue are dismissed as withdrawn.   

 

4. Decision announced in the open court in the presence of 

both the representatives on 01.09.2021.  

  
 
 
 
 
  Sd/-        Sd/- 
    (KULDIP SINGH)                             (N. K. BILLAIYA) 
   JUDICIAL MEMBER                                ACCOUNTANT MEMBER 
*NEHA* 
Date:-01.09.2021 
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